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Orders 

I-It-C 
(Order of the Division Bench dictated 

by Honble Sri R.Balasubramanaj.n, 
I 	Member (1) ) 

In this case the learned counsel for the 

applicant has written a letter dt.18-2-92 

stating that this case is fully covered by a 

judgment of. this Tribunal passed in DR 288/88. 

When the case has come—up for hearing it was 

cover thepr re- - 

asssd in CA 760/86 and 
Panduranga Reddy, iearned special couflSOl 

for the 3rd Respondent IS present a rid heard. 

It is admitted that the this case i.e. CA 

1026/90 is fully covered by the,3Ud9mt5 

r
ve. Hence. in this case al-50  

eferred to abo  
pass the same order as in the case of other 

G 	

ti

As, which reads as follows 

- 	"e direct that the applicants 

case for selection to the Indian 

AdminiStte Service fDr inclusi0l 

in the select list prePare in the 

198? (for vacancies to be filled 
year
in 1968) should be revieweb by res—

por.deflts 1 to 3 reconstit0tQ the 

Setectiofl committee. The review 

selection1 committee is directed to 

meet within a period of 	
tour 

months from the date 
of.receiPt of 

this order. If the applicant as a 

result of the review is found fit 

for inclusion in the seleCt list 

and if any of his juniors H the 

select list of 1987 have been 

appointed to the Indian Afflini5 
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